
Al.Laha oad this the 09th do.Y of _!'!~~E!.. 2004

Hon' ol.e rJlr.Jl.lstice S.R. Singh .• V. c.
Hon' ble Hrs •. ~li Srivastava, A.~1.------------- - .

~ajeev ~ajput, Son o f Sri Satish Kumar Singh. vashnopur L,

New Madho Nagar. Saharanpur.

By Advo ca t.e Shri v Lkesh 3udhatar----_._-----'------
Versus

1. U....lion of India thro.l;:1h Kendriye. Vi.d yaLa ya Sangathan,

18 Ins'titutiolal Area Saheedjeet Singh Marg, New

DeLht , t.hr ouqh its CbmmissLoner ,

2. Assistant Comrnissioner .• Kendriya Vidyalaya Sangathan
t.uok now .-(egion.Lllcknow.

Q. ~ £ !£ ~ ( Oral )

~:t~~E;~~:21£!~!~~S~,§':~.:.._~~ ngEl.!....Y_· c.:
Heard Shri vt.ka sn Budh-war, ,::!ouns(~l tor the

applicant and Shri N.P. Singh. s.t.anding '-'!ounsel tor

the respondents.

2. 'rhe appl.Lc ent; herein v..as a candida te for appoint-

ment to the post of t,oW?r Di vision ::lerk in Kendri ya

Vfdya La ya .::3anga.than. It appears that by means of an

advertisement published in Rozgar Samac!-:ar in '3eptemrer-

oe to oer , 1993 .• Kendriya Vidyalaya sangathan. Luck now ,..:t.-
~~~~d'~

~egion. Lucknow invited applications fro~~unit tor the

post of Upper Division:::lerk and tor 32 posts of Lower
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Division Clerk in Kendr'Lya vidyalaya., t.uok now Region

possessing the reg:uisite ~:lualification mentioned in .

the said advertisemenc.~opy of wnich has 'been produced

befo r e us during che course of arguments •. :\ selection list

vas prepared on che basis of written eserrd na t.Lon; result

of whL~h ~.,as declared in septemrer, 1995"and the name of

the ap pl Lcant; tinds place at serial no.25 of the panel

prepared for appointment to the post of t.ower nivision

Clerk. as stated in paragraph no.4 of the supplementary

,~ounter Affida.vit, filed by Shri Satish KukJ:'eja, .~ssistant

::ommissioner, Kendri ya Vidyala ya S3.ngathan, Regiona 1 Office,

Lucknow. I c. a ppeara that 23 candidates from the select

list notified in 1995 WE:reoffered appointment. The

applicant and others whose names figured in the panel.

co ul.d not sec ur e appointment. The Lns ta nc O.A. seeks

issuance of a direction to the respondents to offer

appointment to the ca ndLda t.es already in the panel for

a ppodnt.me nt; to the post of Lo•.ies: Division ct e rk and

restrain them from filling the vacancies by Inter Region

transfer or by making fresh a ppointment from euoaeq uent;

selection ignoring the existing panel.

3. The case of the applicant is that the r ee pondent.s

have no valid reason to deny a ppoLnt rrent, to all t:.he selected

ca ndt da r.es , The eppoLnume nc to on.l y some of the:n. it is

further submitted by Shri vikash 8udhwar. was arbi trary.

illegal and violative of Article 14 and 16 of the Constituti::m.

4. For t.he r'es ponden t.a , it has been stated in supple

counter affidavit and a] so aubmt t ced by Shri N.~,. Singh

o.lring the co ur se of arguments cha t, due to shifting of
~ r..•ucknow~·

sone of the Kendriya Vid v...layah fro'nXlil~*Lregion to another

and also due to inter-regional trarnsEer of Lower l)ivision
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.::!lerk. no a ppoLnt.rnent, ooul.d be made from the paneL

after first 23 candidates of the panel vIere a ppoLnr.ed ,

The case of t.h e re s ponce nt.s is that dae to shifting of

some of the Ke ndr'L yo. Vidyalayas from LUCKn0W region_to

other reg ions. a nd also Que to the reason of ce r ta i.n

inter regional transfers. there v.as no need to make any

further appointment f r o:n the panel prepared in Jul y.199S.

The legal position is well settled that mere selection

does not confer any indefeasible eight t.o get a ppoI nt.ment;

on the pos t . The applicant was, no doubt , in the panel

but cha t, by itself does not entitle him to get a ppo i ncment;
~~t...-

to t.he post. The vaca nc y other than those ~t. by o r Eer'Lnq

appoin t.ment to the 23 ce nd Lda tes of this panel a no by

• adjusting the ca nd.lda t.es Tmo we re r ra nsne r r-ed to this

r eq Lo n [com o t.he r regions. va canc Les stood exhausted.

In view of this, no d Lre c t.Lo n can .oe given to tl-Je re spo n=

dents to appoint che appl t ca nt; who t••,e.s L.n the select list.

"t--E.ven otherwise, li~e of the panel ""13.S only one year and
~

panel::lutom-5.ti~ally at.oo o lapsec:{on expir¥ of period of

one year. T:ihi~h.::omes to an end in the year 19)6. The

applicant. in our opinion. is not. entitled :.0 any reliet.
V.J

AccordL~l y. the 0.\ • .tai is and4 dismissed. No order as

to cos c ,

~
Vice :::hairman

/i'1 .M .r


